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SU-URT (1) gRT Yad WfFqal &1 YANT &)d U, YaggRT ffeRad faq aad &, srerfa—

AT —1
URRTH

1. e 9Mm &R UR™M—(1) 9 sl &1 Sfera 9m fRamed Uty s 9Edg 8k
R <@ gy gReg 19, 2024 7 |

(2) ¥ ¥ IoTUE (3—7ToTe), f2ATed USRSl § 9@ UBRM & dRRg | Ygd sl

2. UR¥IN——(1) 9 3 ¥, 919 d& & Ao & e Iruferd = 8l —

(@) "R |, AL Agdg AR WY o G gl SN AfAfE, 2021
(2021 &1 Hrg AfRTHA 14) JAFAUT T;

) "HARHR drs” W, IfSfTH & g1 31 @ &refiF 1f3a aIs s1fiud &;

"L W, I URYE BT 3fegel AU

T W, o Rl W o Uy g 2

g W, MATH B URT 22 P SU-GRT 3) & Wvs () AT (@) & ef+
AR gRT AR I aRYg &I FewT IMWMUd 8, e sraia iege W
e &;

(®) g 9, 9 frawt & dore gy I R

@) afaa” |, 0 gRYg &1 Afd a2

(&) aRr |, AT B aRT AT ®;

\@@3?&\

G
S~— M

(2) vl iR Ual &, i 39 FEi # ugad 7 iR g uRwifya =18 €, fag erfdfem o
gRYYT 8, & a81 oref B S &o9r: rfafas # 21

AT —2

5T RN & WSl BT 3EdT AR Ha

3. g IR & AIWI B el SR FgHT—(1) VW DIs I Afdd s 9 S
Aran, g URIIee &ar 3R el 81 do foTei1 dgdg iR Wy @y f[ag™ &
&3 H T 9Y | YA, o/ A HH W B9 Wi 9 B [ GEdg SR Wy @ giy H
g, 3g9d & w [l fqeafdernery @ Wedg iR WRed o 9 g @l "y e
S & Bl gy 4 SR el 9 @1 8, BT 59 uRve & 9e P WY H WBR - §RT
AEffde fHar S |

(2) O B3 < Afdd D U 9d ORI S BH F HH <9 99 B oIy Y= H Bl
3R 1 A @ gl H faffde ar=ar ura 6= st | wtud Ren &R Jar den
TIET: WReY qW@— I WAl 3R & e B H Nl B, 9 dY BT AW & Bl, Pl
AT B URT 22 & Y ORT (3) & TS (@) @ MfH T URYE & IS & ®Y H WIR
R AW fhar Sre | 39 yer AW fafase afea el A ura foed feafdenres @
HEdE IR WReY qE—g fagm= @ Argamra oot @7 & gy 3 Faerr B (Suf)
T 8
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R el 1 g S &1 ufaidE v aR H I aRg | e 9 i Amffae
fd gRT &1 fbar e |

(3) Few @ FYfdT oreme, Afd iR Ued Wewl @ U dAfd gRT gy & fgariie
R B ST | afafd oRee iR Iradr smaRd Afd 9 el & 99 & foru e
HTIYOTSH JITETRT BT |

4. 3T 3R IS BT G qa9 MR WK qAT QAT B 3G I —(1) IRYg B e

Bl GI Id9 RAET Uy WAR B JfdaRad g & dd9 & Ix1&a) 81T |

IR S8l I URYG P ehe, WRBR, JG—IRDRI, AMHN, ufeddds Haex IuHH AT
AT T ST R A AT A ©, g8 SAD gRT UKl UeH I1 Jaid o™i
$ UeHI 4ed A1 Ml & A1 <7 Ia, oM 9T Ia9 A ffd el 8|

(2) Il el B WAR AT I WRAR DI Aa1 § g d v wifad aRRefa # sreae
T fd AT @R M BT B EHER BN O W URYE IHI-—9HT TR U IS §RT
STITRT & |

5. Beol—(1) Ty uRug & 3¥E B gec! AR Y FHAINI, I ARIR &
Wﬁﬁmmwmwﬁﬁuﬁmmzﬁwﬁl

(2) TRHR ATET B GTL! FoR I B oIy Fe WAHRY BT

6. od URYG & Wl BT I TAT A FI—(1) I50 IR & AT DI T
AR & SMABINIT & FAGed YW og THI—FHI W JAT AN AT & R | A1 9
3R &fe W e fary e |

(2) R &1 UG AW, IAT ¥ IR fFF W ¥ FRfRIa o fad @ 9da, e
I &7 5 ey 8N |

AEYTI—3

I URYE & A, 3 ASEIRAT iR HHARAT BT a4, < 3R g |ar o

7. o9 uRyg & Afig, o= RfEIRAl iR wHaiRal &1 d9a9, W &R = W
AA——(1) 5T IRYG & A BT 999 IR I RAME U T WHR & GIaq dred b

HAGS BT |

(2) uRug @1 wfgg f=faRad wrm—(@) o fowaferas @ afecas dgag iR
TRy TRy IR AT ey Urford) AT Ry YT AT UfeeTsds ey o gHf=id
S fhdl IIRaT & HTddh IR Ul |

(i) Spe IFFAT IR g JemaE emar iR JafsT
(iii) P= WHR T Y WHR I Bl S Fd 4 9 v d =g
URIAS 3TIHa Bl A AT STQ |
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8. g URYg & ARG & IRSA—(1) I uRyg & Afd IR a¥ @l s@fy &
fog U gRUT ST qAIY, IfE AT U BRIGIT & Yol B A Yd TR aY B MY UG B
ofdT ® T 98 3MUAT Ug &R d_ | UfaRd & SIeT |

(2) afz og gRYg &1 AfIE T WHR H HRRA 2 d IADT I IR 9T S aN
fFml a1 | 13 & o/gaR, S Al SR 81, A fey Qg ik uRug # S¥9a dRidTe
DI WHR & Ydferd AN & JFER; U R IR & wU # FHsm S |

9 9@ @ ufdal IR daa——(1) IfE I5g aRYg &1 g SRIGN 86T, 98
forTeger W BRI | RITey & |HeT gedl dAied AW [AfYe eridiRal § I9d uRyg @
gfafiee |fa gRT far S | e s uRyg & Ry & GRerT 3R 3ffvReqr, gRvg &
=T QIR UeeE, WAl @ -G q EER ded 9 N weste vl @ forg o
SRS BRI |

(2) wfra & o™~

(i) oRTH & e I uRug @ wfdadl IR Bl B BRIl BT & oy
5T gRyg g1 forg v e fafsreedt &1 fsmfed &= @ wifaq 2nfl;

(i) AT wfdqal & wanT iR fdgs o 91 U Sl &l Ul dRAT Sl 1o
aRyg & SR & SFId vRmae iR 9@ e ya @ forg smufera &

(iil) GFRed &1 2 6 URug & dHaRIg< T IR IURT 81 AR AH=Ia: U
URYE gRT 3UEl &I ST,

(iv) fel faemm Fgfad &1 o/afy |AT 8 @ ®A— 9 —HH A« o Jd, eue
& &I S dTell RfGTAl &1 IR AMHRIT BT 3R e GeARHIAT gD
Rure g uRyg &1 < sdfey o Fgfad S99 39 9 uwrdl 89 & fog @
S wadl & R fem @ e Fyfaa e 8 oo

(V) o1l & WM ¥ I URYG B 6% ol IR AR TG Bl dodl Bl
SCRIBNILIC GG P

(vi) I8 A= &1 & fou wed IoMT 6 I uRyg &1 488 ga & oy
arufer wroTgfd gRReEd w;

(vii) Fider &g =9 URYE & SRIA A&l &l At dxd gy fafase aifieral &l
TS PRI

(viii)gFRed =1 [ SR SO, 966 9 FH—9—FH al WK B Gad g4
el d yRaErferd fdy WG, S AWl & Ram 99 ifd—snavasd e
yfara z;

(ix) o7 uRug, IAD! [HAT Iu—AH, FARHR URYE IR gRie qRyg dor Ul
s wfafaai f5g wsa uRvg a1 s9s vl fFer gr1 fgaa & <, &
ddl & PRIGT IR BAT AT dodbl 7 forg U 57 uRvg & fafreedl &l
fArearfed &,

(x) Ig gERFd A1 6 I aRyg &1 Ular &1, 37U HRIR FIGER H Tl
‘hXHT;

(xi) arfarferE, AN iR 51 Fdl & | AFevsl 3fR #F@! @ gid gHRea
P B forg S & e faem a1 |Red fhy SH arer wRafaa fabedt
Al Hgag IR WReY @ ARl &1 FRIeor o3 a1 FR1err $H-arr |

(xii) Irog aRyg & e, FRlerel iR 3 HHaRg=<l 3R Iod gRyg & 37edel
DI ATH], TR TAT 1 WAl @ Ty YATA UTIBRT G,
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(xiii)erIaT™ SR &<, faem |41 # afies &fiR ofar u_ie Rulc @ J7 IRaR &
JFAIGT BT 3TUelT dTel [l |l =y Aell & oy WReR & A1 5T uRug &
R A T G "l BT SO |

xiv)o¥r fo<fra wrfaqal &1 U e S I5g URYg @) 3R ¥ Irue gRT S9
YATAINTT &I T8 B

R Al AT R UP 9T R QT AR JUQ W A BT Bl A FI IR, 159
Ry AT el BT Ao & (9T IURTT A8l far QT |

xV)IT URYg & I ARMBINGI AR HHAIRg<l d d@d Fgfd iR
ATATAATHD YTADBRT G417 |
10. I URYE & AREHINGT IR 3 HHAMRG! B |aT I A AR Fgem—(1) T

aRYg T ARl iR FHaIRA @1 fgfad owft o ol & orfm sa gt @
SETTYUl UTe & foy 3aedd sl |

(2) =g uRYg & IAMWHERI IR FHAR VA FHaddl B Gl I Ol 99 gRYg AT
gferd gRT A & I8 9delo & 9 S Wiy oY |

@) I URYg & HHAINII & YA SR &, FRgfaa &1 ugld, da9dmE, S,
U=/ U S+ 3nfe &1 fafeay =g aRvg g1 99a—a9g WR fhar g |

(4) fgaa ar ST @Rl iR FHaRal & FRfba W, fRfedr SwarR, =53,
afasy A R e e SR 9ar @ = I, 9 ai / TS b RGN IAREIRAT IR
FHHaRal o o] et g fafvafia 8rfr

(5) fgaa a1 MR T STR®RI &R HHaRT dfea & e gz a1 wigeor #§
B | 5T URYG & JMABIRAT 3R HHaARAT & (965 AT D HIRATg BRI DI T fexed
& WRER 9 |iHg A [T erfl ok I8 WRGR gRT U HHAIRAT R FHI—FHT R AN, {6y
v sl gRr fafeafaa (efRa) erft

11. 9 IRYg & dARE R o AR¥@IRGl T HaIRAal & gedl R e
THAINAL——(1) I URYG & Afd iR Y AMEGINAT qAT HHARAT B Geol AR A

EHAINAT (UFFATY), fRAMI USRT & ARGRI BHATRAT BT AR Al A1 ARTEeHl & AR 81l |

(2) sreger, AT BT el UG &R & oIy He UIaRI 89T iR |fea, I5a uRug &
3= HHAIRTN DI el UG &R & (oY He USRI ST |

12. afua grT MRl & =y, Saw¥e R aftifiue e a1 gewfar—(>1)
I gRYE BT AT IR & FAged TR & HHaRAl & oy WReR gR1 Jor1 faffde Afd 4
IMRAAT IR TASTRAT DY AIRON BT BT |

(2) @ uRyg &1 |fed Ul ugell fgfdd o iR Ue ®Blsd AHY AgAl B
JoU— ‘®" H AU gRId AR OIS qa-de AT ASATHICT DI AT ETT0T HT |

13. IIRHIRGT iR FHAIRA BT G ([Gd & reman).—(1) 57 IRYg & JTRIHRT
3R AR R/ A8 H (8@ 9y &I Y O B 2, I A8 B AH a7 & JWIE |
AEGAr 3y Q& BT WR WAl I g B GG | SF WRBR DI HORI b AAEr fHAr W
aRReIfT 7 Jar IR 21 f&ar e |
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14. JARE Iug~——37eel 3R Y WS HI AdT I Idi Pl a16d, e g 349
e & PIs W SUS T8 fhar AT B, 9 WA B SR SRR gRT JTaERd @Y Y |

ST 4

HNIR B AIIEN

15. I URYG @I §8HI &I €I AT WIM.——(1) I gRYG Bl dodi & F7T a2
R 3ege] g1 faf ey fhar S |

(2) eger URYG @ & F | oY S &I 3[UeT &) drell fdsdl 1 Arcprfeld #el W)
PIRATg PR Y A (&9 BT AMCH a7 & g8 Ry o ORI o Bl A F87a gar |ga:

R fRy Soa # o7 fova o1 vl w® ==t & & forg So@ gars T8 2, dad =)
WR Tl B S |

16. 9P @ AfcH AT FRGA TEo——(1) fRIY o6 & @ IS 956 &
Aifew dfga gRT URYE & TS e Bl 96d bl IREG A HH 9 HH Tws fod gd el
ST |

(2) W@ dod & §HE Y M dTel BRI Bl ST dTdl URMES HRI— Fal, TdTad
fPy S arel Iyl @ e, s fog Sifew S99 q@ # fafed w9 9 9ga w7 SR
YATGdH] & A, 966 & Alfcd & A1 ST BT |

(3) B HEW S UKIG UK BT A1edl & o URME SRl d enfiier 781 fdhar
TIAT 2 AT 39 UBR W By MU fHdl s § 38 AeEH 9edm ©, 966 @ fog e anig
A B9 W HH UG W Q7 ugel |Afed $ G Jor |

(4) g 9o @ foly 7O IRIg 9 &9 | &F W< &9 aF yd I
H 9o & ANCH & T d6db & AHT oY S dTel BRI Pl G2 g ol
SR T |

(5) P wew RGA d wie 5y e frg aRfie eRi- gl awdEs § e |
fpr U fHell URdtg R GIHE TRATd AT ITedl § ol 98 S99 d8d & o g a9
FA—A—HH I W i ugel Afa & acdee) e gl |

faoly 95 & dHd
PRI— A TS

(6) AfTra 991 TRd HeEHl & U Al IR B o¥Fa foflg Iu— M (5) & &meli=
U Fe & YANT B SUAL BRI S & ol Aifed f&ar 13

IR 3rede, A I uReg HRoI @1 fafea # aifaforRad a=a gy weqd 8l @ df 39
d @ daole W doqed] AIficd 39§99 @ JJUTed ¥ fder | UTa g3l o | 98 H
UG URJA DR Dl STFANT & DT |

(7) SR B UAd AE R URYG gRT AYAl d8d H [daR fhar g don S9!
Tear 1 Al do@ | & qF B S |

17 UG S WIoRIdL— (1) feger a1 1 Udd Sl SR b, —
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(@) afx wmer R I8 Gafdd 2 Iog aRvg @& o & dRi— &5 H 981 8
(@) afs a8 U@ a7 HEH @ ®©Y H ST U B YAIOIGAT Bl SO & S
gRYg @1 Follold d S 96 & Aol Ugel @l dNg O dNRg & I8
WRId B B [y IR AT A7 A1, B8 AN & ARE [HAl THI UG (AT
T o AT AU of foram o

R U UG uRyg @l ARy 9% Wi ¥ uRYg & $HH 9 HH al— a8
Al BT FeIUAT W 39 YATOH & oIy AT dodb H Wi fhar S qa -

R<] Ig SR & AT & el 50 WHR §RT AU B! I HAT & uTel= 7
gRye @ fAFfde f&dl § Ama W) F=9f &1 ¥ 57 |l 9 @ A ufovy T8
BT |

(M) @ dP & I8 W w4 A AT GHAa: ad T8l bR AT S 3R aRdfde
w9 ¥ fIarers qear T SO

(@) It I8 TH—aae!, TgaMI, AT IWATIRIIT TRMGT AT AFBIDHRD HAT
NERIE

R IS UG DI FUEA gRT Wi & S Febell & Al Aedel YK Pl 3T
PR D gl T WA T A DR PR T |

2) 9 3regel ¥l U Bl SRR HRAT © Al Argd Aeed 9ekd Bl dodad!

o N

JRARIT B BRI BT Joold BRA U Gled DR |

18. TGRS (PRA) B M@ H WFRM.——d3H &I TUYfd 3fedel dfed Iod uRyg @
Al B oI A B M F BN | AT Foa & fow fraa few 7o R Y aHg ar do @t
giar & SR, IO T8 & A 9od WING B 41 e, Ife U e ¥ d fee 4
S @ 9eE W IO T8 2 O 966 UM 9hl IR 9T 99 a6 IR =T ST I
gRYg &7 37edel F9d &Y | ARy 98 & forg wTorgfd sreger wfzd uRyg & fdd FaR &1 UH
forers & 8|

19. P HAH—(1) g URYE & TS dh DI ULl HXIT| AT D
FguReIf # dob H SuRed e U+ H A bl 9axd &1 dodb &1 3fegerdl dR+ & foly
fata & |

(2) for=fl A ERT SOWT T YAd Al IRIG AL ¥ Wew gRT oV U U<

R IR fHaT SIQ SiR 3eder g1 oy uRyg &l Uwgd fhar S |

(3) S US U< AT AT B MR SHT qHAT fhAr AT 8 ok SN sreuel gRT NSy
IRYE BT WA fha1 AT 2, A 39 U & FHRIAD I ABRIAD w9 A FUeH g @4 3
ST 3ferar drs Wl Wawd Hadl Ml & sregede URd § BIs HE Ugd B AT

UR=] el UG B S dTel IH WA Bl AT Bl < Sl AR IrAfdd YT
RET Bl, I URYg & Hdl & HRI—&F § 9 IR &R & oIy SRATBRI BT |

(4) DI TG AT FUEE IH G D AM T Gl dod H JURYd T Al 3ehel Bl
AT A 3 [T 31 AR §RT UK (AT ST HADAT |

20. U@l & foru HeeM——o9 5 wRdd & forw genue o Sirar & SR ST
|AT AT ST & AT S &I AT QT W 3 FUEA UK fbY S § AR IAbT ARl fhan
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ST ® O e ol U SR HREE A1 Uiad Ry g HeEEl $ I FHGER I
gRYE BT AT AT TG |

21. 9T UKIE.——d YKIEl § 35 UHh §9 8 3R Ol T a7 31 ¥ S aei
ERT Uqd fby U &, a1 sreger fafeed o & fhdAdr ywdrg @ran Sy iR 31 g¥drg a1
Ul BT TaTEr a9 of fofam S |

22, YA BT HRET—(1) FARE FETd B AR TRAd @ 9 BR-eF #OERT
Rrae fore wxarfad fear ar 2

(2) VAT BT YA S HA UG B ABRAT & BT Ud 9 far Sy

(3) omede IS URYg & AHT 9 WUEA B UK B b [y SHR B FbIT Sl
DB T H YA & GATd T 2T |

23. HINEE BT UTOY.—IE b F=ferRag gRT |enfaa fhar S geim—

(®) W=l BT Ao, 3fd: M A1 s, AT
(@) =gl ff 4o weal & oIy eIl BT YfRTIS AT

24, 7=l BRAL——(1) 59 A1 B wRadr@ A1 HeE W TEl 7 OSI § A S e H
frforRaa & sremar &g uxara \e1 fhar Sire—

(@) Fram 26 | BT TC UG & AR, JATRAT UK IT A, H Hened &
forg;

@) fo=dt fafafdse aRRg QiR 979 @rd @ oI Uxarg &1 99 R 949f & AT
@ foru g

(M A & fog 315 uRarg AT T BIS uRarg RraH 819 99 YT o ©;

(@) VT wd R R I g 39 UKAd R BRATS Y6 PR b doll BRIBH
H 3N #E &F IR d¢ STl &

W] 39 UBR @ B A vRarg @1 R 09 9 gRT AR R 9er SY S
98®% W Y4 2 39 U W 9 g @

W] I AR & AU AT RN 7S BT 3R FGIY O & ol AaRia fhei u=aira
1 91 {30 =rai & & 3T qerr S |

(2) T udTg a1 FEET R TGl & WA b 77 U B Wihd AT FdThd HRAl
e & fage R R B

(3) wHIUH U@ B Wihd By WM U, I Pl UKED Bl Swk QU S B
JATBR BT HORI & & TN YA AT HMEF UR HA PHRATT |

25. UG BT 9o o ——fHa O U TR A7 GIEE B oy T 1T 8 SR O
AT UT &, DI 5T URYG DI Foll Ol & {5l 1 Iew & 9 Aol &l U™ B o FT
fPU S9 TR UG &I TS Hel HIFI ST, Bl Bledy, o Aol forar ST |

26. 9GSl gRT faR— faust—-e & uxdra &1 arr Sirar 8 3R 9T a9ef= fhar
SITaT & 1 S A dTel 3R S JHY S S b ITofa] TN IS S Y H 59 URdId W
I FHhd 8, T reder feer @
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R UG AT GENEE & FHD DI, el Dbl HoRl W, JATRAM, UG AT e, BT
AL PR SR AR—{IHel & SR 5=l +f1 =0T & 39 vy o dioq d& WA B
GlESACEIRS

27. YKIG® BT Saik o & ASR——TH 1 T iR, A tened gRT Foidl Ue™
PR A R B, A R N e & udEd ® St SaR o7 @1 AffER BN IR BIg
I e o9 & e f Taf ¥ Uh | oifde IR A8l el ofd dd S 39 WA @ forg
FFITT AR W Ioold PR AT AT $ FaRH SWId TR A U Yo+ &l ARl Y& el
P ST

W] Blg W e Fol D (HAl A =wRor H QAR A1 B ulBAar & [dg b dHEeE
B gU U U8 GHdl © g S PIg 96T G B HoRl el ari:

W] I8 AR 6 g9 @l dls Wl 9aW W UG W U 91 gDl ©, I Il
AT UR TRAT IH A G B g A 98T R, Y dicd FDHAT |

28. UG W AaeM.—od faf=1 fdgall arel fedl uwag R a=f @1 Sl 2 ar g8
ezl & fade R BT 6 99 urg B AT fhar Sie ik yds ar fadl v fig ur arery
H A& fBar Sy, S 98 S |Ae |

20. U9 H HIARM & U Agem—(1) fi A vxara # HerE fev oW @ forg s9
TR Adar fhar Srer |

(2) Ife fod uxarg # o & e Geed fhy o € a1 oteve ARy e 6 g7
f wa o fHar Sy |

(3) wOGM WA AR ¥ B IoTaR hal SQ, fhwg I8 Ade & gRT 41 fdhar o
T, U Rfy & 398 91T B dTel G A9 I HH T3l 819 A1’y |

(4) wdl & TRUTA @7 GIY0T eTeT §RT &I S
(5) wwH wai @ Rfq ¥, srger & uT gawT a1 forias #q grm

30. 98% @ WIF.——(1) e Ife {5l 99T U8 Maegd AHSKT ©, A D HRUN
B qard gV Bl Ml IR & forw a1 3T a7 ot w99 & foy f6vfl S &1 wafira
PR ThT ¢ |

(2) <9 H AN ARG & forv Jod I Bl § QiR A wRd dewt &l afid

dGD DI FAAT ol |

(3) <9 M dRRg @ forv do@ g & TS & &R 2regel s Ifard srRol w
=) e A wR uRafia &xar &, a1 Afva yde e & Sad aRadd @l gaeT <7 |

(4) 9o # MmN dRE & forg g @1 ¥ doa 7 s A & fadt f uama @,
Tq a6 b etemer e fde FE Qdl, HRIGE WR 3T Wil U aRIIAr <1 S |

(5) 9o ® IR (YHA) H AT 98% & SRM Ydb UG R I & Uga, Iede
SRIGA R B & HH H GRIAT BT QY § Fhdl © IR Al aRyg 9 kg & gRIa- o
TEHd 2 |
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(6) PIS AHCT, Sl I d8H & HRIGA H MAA T8l o, IR RINT 966 H gaf T8l dl
ST |

(7) VRV 9@ & foIv IfTd 9% ST 81 BIRH MMaeTdH 8T

31, IR B fAg——(1) rege e & |Awd 9l a1 faaral, St f6 fe Jo& # S
Adhd B; W fafed o |

2) afe &g v &t 7 & dag H ufbar & ded 9 Soar © e forw 39 st
¥ PIg Iudy LI & o 3regel & Sad W) ARy o |

32. URYS P Sodl # UG Afdd 9T offl———T0 aRyg @1 d8ai H Iog uR¥g &
ASRl, Afera, ARBIRTT AR HHARAT & ATaT Blg A= Al 3feTel B Yd sl AT Ay
IO & AT Suferd & 81 |

T 5
AAEHR IS

33. HAEHR 98 BT Tod—(1) AffTq @7 arT 31 & gqfH = uRwg gRT Wfed
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[Authoritative English text of this Department Notification No. HFW-B(A)1-3/2021-Loose, dated
15-10-2024 as required under clause (3) of Article 348 of the Constitution of India].

HEALTH AND FAMILY WELFARE DEPARTMENT
NOTIFICATION
Shimla, the 15th October, 2024
No.HFW-B(A)1-3/2021-Loose.—In exercise of the powers conferred by sub-section 1 of
section 68 of the National Commission for Allied and Healthcare Professions Act, 2021 (14 of
2021), the Governor of Himachal Pradesh, is pleased to hereby makes the following rules,
namely:—
RULES
CHAPTER-I
PRELIMINARY

1. Short title and commencement.—(1) These rules may be called the Himachal Pradesh
State Council for Allied and Healthcare Professions Rules, 2024.

(2) They shall come into force from the date of their publication in the Rajpatra (e-
gazette), Himachal Pradesh.

2. Definitions.—(1)In these rules, unless the context otherwise requires,—

(a) "Act" means the National Commission for Allied and Healthcare Professions Act,
2021 (Central Act 14 of 2021);

(b) “Advisory Boards” means the Boards constituted by the State Council under section
31 of the Act;

(c) “Chairperson” means Chairperson of the State Council;
(d) "Form" means a form appended to these rules;

(e) “Government” means the Government of Himachal Pradesh.

(f) “Member” means a Member of the State Council nominated by the Government
under clause (e) or (f) of sub—section (3) of section 22 of the Act, including the
Chairperson;
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(g) “Schedule” means Schedule appended to these rules;

(h) “Secretary” means the Secretary of the State Council;
(i) "Section" means a section of the Act.

(2) Words and expressions used in these rules and not defined herein but defined in the
Act shall have the respective meanings assigned to them in the Act.

CHAPTER-II

QUALIFICATIONS AND EXPERIENCE OF MEMBERS OF THE STATE
COUNCIL

3. Qualification and experience of Members of the State Council.—(1) Two persons
having an outstanding ability, proven administrative capacity and integrity, possessing a
postgraduate degree in any profession of recognized category of Allied and Healthcare Sciences
from any University with experience of not less than ten years in the field of Allied and Healthcare
Sciences, out of which at least seven years shall be as a leader in the Allied and Healthcare
Professions, shall be nominated by the Government as a member of the State Council.

(2) Two persons who possess ten years experience in Charitable Institutions which have
been in operation for at least ten years and engaged in education or services in connection with any
of the recognized categories specified in the Schedule to the Act, and in direct delivery of
affordable healthcare service and education, shall be nominated by the Government as a member of
the State Council under clause (f) of sub-section (3) of section 22 of the Act. The person so
nominated shall also possess a postgraduate degree in any profession of recognized category of
allied and healthcare sciences from any recognized University:

Provided that no Charitable Institution shall be represented by more than one nominee in the State
Council at a time.

(3) The member shall be appointed on biennial rotation of professions by a committee of
Chairperson, Secretary and ex-officio members. The Committee shall determine their methodology
for selection of members in a transparent and merit-based manner.

4. Salaries and allowances payable to, and other conditions of service of, Chairperson
and Members.—(1) The salary payable to the Chairperson of the Council shall be equivalent to the
salary of the Additional Secretary to the Government of Himachal Pradesh:

Provided that where the Chairperson of the State Council is a retired person from Government,
Semi-Government agencies, public sector undertakings or recognized research institutions, the
salary payable together with the pension or pensionary value of the terminal benefits, or both,
received by him shall not exceed the last pay drawn.
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(2) If the Chairperson is in the service of the Central Government or State Government, in
that eventuality the Chairperson only be entitled for a fixed honorarium and allowances as may be
determined by the State Council by their order time to time.

5. Leave.—(1) Leave and other entitlements of the Chairperson of the State Council shall
be as per the prevalent Government of the Himachal Pradesh rules or guidelines applicable to State
Government employees.

(2) The Government shall be the authority competent to sanction leave to the Chairperson.

6. Travelling and other allowances of the Members of State Council—(1) The
members of the State Council shall be paid travelling allowances and daily allowances in
accordance with the rules as applicable from time to time for the equivalent categories of the
officers of State Government.

(2) Every Member of the Council shall be his own controlling officer in respect of his bills
relating to travelling allowances and daily allowances.

CHAPTER- 111

SALARY, ALLOWANCES AND OTHER CONDITIONS OF SERVICE OF THE
SECRETARY OTHER OFFICERS AND EMPLOYEES OF THE STATE COUNCIL

7. Salary, allowance and other conditions of service of the Secretary of the State
Council—(1)  The salary and allowances to the Secretary to the State Council shall be
equivalent to the Joint Secretary to the State Government of Himachal Pradesh.

(2) The Secretary of the council shall possess.—(i) A post-graduate degree in any
discipline, preferably related to Medical allied and healthcare education or healthcare policy or
health administration or public health from any University.

(i1) Outstanding ability and proven administrative capacity and integrity.

(ii1)) Administrative experience of not less than ten years in the Central Government or a
State Government or any statutory body will be preferred.

8. Term of office of Secretary of the State Council—(1) The Secretary of the State
Council shall hold office for a term of four years. The Secretary shall, however, cease to hold office
on attaining the age of seventy years, if attained before the completion of his term.

(i) If the Secretary of the State Council is in service of the State Government, his salary
and allowances shall be regulated in accordance with the rules applicable to him or whichever is
higher and his tenure in the Council shall be treated as 'transfer on deputation', in terms of prevalent
rules of the Government.

9. Powers and duties of the Secretary.—(1) The secretary shall be the Chief Executive of
the State Council. He shall also be the Head of the office. In all legal proceedings, including
litigations before Court of law, the State Council shall be represented by the Secretary. The
Secretary shall also be responsible for the safety and custody of the property of the State Council,



7040 S, fRATEe RS, 18 TR, 2024 /26 MR, 1946

control and management of the Council, maintenance of accounts and all such administrative
matters, including correspondences.

(2) The Secretary Shall.—(i1) have power to execute all decisions taken up by the State
Council in order to carry out the powers and functions of the State Council under the Act;

(i) exercise and discharge such powers and perform such duties as are required for the
proper administration of the affairs of the State Council and its day management;

(ii1) ensure that the staff of the Council attend punctually and generally discharge all such
duties as may be required of them by the State Council for the purposes of the Act;

(iv) not less than ninety days before the expiration of the term of any existing appointment,
draw the attention of the Chairperson, to the approaching vacancies, and the latter shall forthwith
report it to the State Council in order that a new appointment may be made to take effect from the
day on which the existing appointment will expire;

(v) convene meetings of the State Council in consultation with the Chairperson and serve
notice of the meetings to all concerned;

(vi) take steps to ensure that the quorum required for convening a meeting of the State
Council is secured;

(vil) make available specific records covering the agenda items to the State Council for
reference;

(viii)ensure that the agenda papers are circulated to the members at least two clear working
days in advance of the meeting, except in cases when urgent attention is required;

(ix) prepare the minutes of the meetings of the State Council, any sub-committee thereof,
Advisory Council and Professional Councils and other Committees as may be appointed by the
State Council or any its bodies and execute decisions of the State Council taken in the meetings;

(x) ensure that procedure of the State Council is followed by it in transaction of its
business;

(xi) inspect or cause to be inspected any allied and healthcare institution, either existing or
proposed to be established under Act to ensure fulfillment of the criteria and standards fixed under
the Act, the Regulations and these rules,

(xii) be the certifying authority for travelling, halting and other allowances to members,
inspectors and other employees of the State Council and Chairperson of the State Council;

(xiii) take up all such matters in consultation with the State Council, with the Government,
for release of grants, laying annual and audit report in the Legislative Assembly, and any other
matter requiring the approval of the Government;

(xiv) exercise such financial powers as are delegated to him or by the Chairperson on behalf
of the State Council:

Provided that no expenditure on an item exceeding two lakh rupees at a time shall be incurred
without the sanction of State Council or the Chairperson as the case may be
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(xv) be the appointing and disciplinary authority in respect of other officers and employees
of the State Council.

10. Terms and conditions of service of officers and other employees of the State
Council—(1) The State Council shall, appoint such officers and employees as may be necessary
for the efficient performance of its functions under the Act.

(2) The officers and employees of the State Council shall perform such duties as may be
assigned to them by the State Council or the Secretary, under the overall supervision of the
Secretary.

(3) The category and number of employees of the State Council, method of appointment,
scale of pay, qualification, promotions/upgrade of post etc. shall be as decided by State Council
from time to time.

(4) The other conditions of service such as allowances, medical treatment, gratuity,
provident fund and residing accommodation relating to the officers and employees appointed or
employed shall be governed by the rules applicable to officers and employees of the Government of
similar class/grade.

(5) All officers and employees appointed or employed shall be under in the direct control
and supervision of the Secretary. The power to take disciplinary action against officers and
employees of the State Council shall be vested with the Secretary in consultation with the
Chairperson and shall be governed by the rules made applicable by the Government to its
employees from time to time.

11. Leave and other entitlements of the Secretary and other officers and employees of
the State Council—(1) Leave and other entitlements of the Secretary, other officers and
employees of the State Council shall be as per the rules or guidelines applicable to Government
employees of Himachal Pradesh.

(2) The Chairperson shall be the authority competent to grant leave to the Secretary and the
Secretary shall be the authority competent to grant leave to all the other employees of the State
Council.

12. Declaration of assets, professional and commercial engagement or involvement by
Secretary.—(1) The Secretary of the State Council shall file return of assets and liabilities in the
manner as specified by the Government for employees of equivalent level in the Government.

(2) The Secretary of the State Council shall also declare his professional and commercial
engagement or involvement on his first appointment and at the time of demitting office in Form-A
of the said Schedule.

13. Tenure of officers and employees (other than Secretary).—Officers and the employees
of the State Council shall retire from service on superannuation on the afternoon of the last day of
the month in which an officer or employee attains the age of fifty eight years. Extension of service
shall not be given in any circumstances except with the approval of the State Council.

14. Residuary Provision.—As regards the conditions of service of the Chairperson and the
other members, of which no express provision has been made in these rules, they shall be such as
may be determined by the Government.
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CHAPTER 1V

TRANSACTION OF BUSINESS

15. Time and place of the meetings of the State Council.—(1) The time and place of the
meetings of the State Council shall be decided by the Chairperson.

(2) Chairperson may also call a special meeting of the Council at any time after giving
three days' notice to deal with any urgent matter requiring the attention of the Council:

Provided that at a special meeting, the subject or subjects for the consideration of which the
meeting has been called shall only be discussed.

16. Notice of meetings and agenda paper.— (1) Notice of every meeting other than a
special meeting, shall be dispatched by the Secretary to each member of the Council not less than
fifteen days before the date of the meeting.

(2) The Secretary shall issue with the notice of the meeting a preliminary agenda paper
showing the business to be brought before the meeting, the terms of all motions to be moved of
which notice in writing has previously reached him and the names of the movers.

(3) A member who wishes to move any motion not included in the preliminary agenda
paper or an amendment to any motion so included shall give notice to the Secretary not less than
five clear days before the date fixed for the meeting.

(4) The Secretary shall, not less than ten clear days before the date fixed for the meeting,
or in the case of a special meeting, with the notice of the meeting, issue a complete agenda paper
showing the business to be brought before the meeting.

(5) A member who wishes to move an amendment to any motion included in the agenda
paper, but not included in the preliminary agenda paper shall give notice thereof to the Secretary
not less than three clear days before the date fixed for the meeting.

(6) The Secretary shall cause a list of all amendments of which notice has been given
under sub-rule (5) to be made available for the use of every member:

Provided that the Chairperson may, if the State Council agrees, for reasons to be recorded in
writing, allow a motion to be moved at a meeting notwithstanding the fact that notice thereof was
received late to admit of compliance with this rule.

(7) Each item of Agenda shall be considered by the Council in its meeting and their
admissibility shall also be decided in such meeting.

17. Admissibility of motion.—(1) The Chairperson shall disallow any motion,—

(a) if the matter to which it relates, is not within the scope of the state Council’s
functions;

(b) if it raises substantially the same question as a motion or amendment which has been
moved or withdrawn with the leave of the Council at any time during the six months
immediately preceding the date of the meeting at which it is designed to be moved:
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Provided that such a motion may be admitted at a special meeting of the council
convened for the purpose on the requisition of not less than two-thirds of the
members of the State council:

Provided further that nothing in these rules shall operate to prohibit discussion of
any matter referred to the State Council by the State Government in the exercise of
any of its functions under the Act;

(c) unless it is clearly and precisely expressed and raises substantially one definite issue;

(d) if it contains arguments, inferences, ironical expressions, imputations or defamatory
statements:
Provided that if a motion can be rendered admissible by amendment, the chairperson
may, in lieu of disallowing the motion, admit it in the amended form.

(2) When the Chairperson disallows any motion, the Secretary shall inform the concerned
member stating the reasons for rejection thereof.

18. Adjournment for want of quorum.—The quorum of the meeting shall be one-half of the
total members of the members of the State council including the Chairperson. If, at any time
appointed for a meeting or during the course of any meeting, a quorum is not present, the meeting
shall be adjourned, and if a quorum is not present, on the expiration of thirty minutes from such
adjournment, the meeting shall stand adjourned to such future date and time as the Chairperson of
the State Council may appoint.

Quorum for special meeting shall be one-third of the total members of the Council,
including the Chairperson.

19. Conduct of business.—(1) The Chairperson shall preside at every meeting of the
Council. In the absence of Chairperson the members prevail in the meeting shall elect amongst
them any member to preside over the meeting.

(2) Every matter raised by a member shall be determined on a motion moved by the
member duly seconded and put to the State council by the Chairperson.

(3) When a motion has been moved and seconded and put to the State council by the
Chairperson, it may be discussed as a question to be resolved either in the affirmative or in the
negative or any member may, subject to rules, move an amendment to the motion:

Provided that the Chairperson shall not allow an amendment to be moved which, if it had been a
substantive motion, would have been inadmissible considering it beyond the scope of functions of
the State Council.

(4) Any motion or amendment standing in the name of a member who is absent from the
meeting may be brought forward by another member with the permission of the Chairperson.

20. Amendment to Motions.—When an amendment to any motion is moved and seconded
or when two or more such amendments are moved and seconded, the Chairperson shall state or
read to the State council the terms of the original motion and of the amendment or amendments
proposed serially.
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21. Identical Motions.—When motions identical in purport stand in the name of two or
more members, the Chairperson shall decide whose motion shall be moved and the other motion or
motions shall thereupon needed to be withdrawn.

22. Scope of Amendments.—(1) An amendment shall be relevant to, and within the scope
of, the motion to which it is proposed.

(2) An amendment may not be moved that negates the original motion.

(3) The Chairperson may refuse to put to the State Council an amendment which in his
opinion is not relevant to the motion.

23. Form of Amendments.—A motion may be amended by—
(a) The omission, insertion or addition of words, or

(b) The substitution of words for any of the original words.

24. Debate.—(1) When a motion or amendment is under debate, no proposal with reference
thereto shall be made other than,—

(a) an amendment of the motion or of the amendment as the case may be, as proposed in
rule 26;

(b) a motion for the adjournment of the debate on the motion or amendment either to a
specified date and hour or sine die;

(c) a motion for the closure, namely a motion that the question be now put;

(d) a motion that the State Council instead of proceeding to deal with the motion do pass
to the next item on the programme of business:

Provided that no motion of the nature shall be moved or seconded by a member who
has already spoken to the question then before the meeting:

Provided further that a motion referred for closure or passage to next item shall be
moved without any speech.

(2) It shall be the discretion of the Chairperson to accept or refuse a proposal for the
adjournment of the debate on the motion or amendment.

(3) Upon accepting the closure motion, the Chairperson shall put the substantive motion or
amendment to vote after allowing the mover the right to reply.

25. Withdrawal of motion.—A motion or an amendment which has been moved and
seconded shall not be withdrawn save with the leave of the State Council which shall not be
deemed to be granted, if any member dissents from the granting of leave.

26. Discussions by members.— When a motion has been moved and seconded, members
other than the mover and the seconder may speak on the motion in such order as the Chairperson
may direct:
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Provided that the seconder of a motion or of an amendment may, with the permission of the
Chairperson, confine himself to seconding the motion or amendment, as the case may be, and speak
thereon at any subsequent stage of the debate.

27. Right of reply of the mover.—The mover of a motion and, if permitted by the
Chairperson, then mover of any amendment, shall be entitled to a right of final reply and no other
member shall speak more than once to any debate except with the permission of the Chairperson,
for the purpose of making a personal explanation or of putting a question to the member then
addressing the State Council:

Provided that a member may at any stage of the debate may raise a point of order substantially
incorporating therein a point of law, or statutory procedure, but shall not be allowed to make any
speech:

Provided further that a member who has spoken on a motion may speak again on an amendment
subsequently moved to the motion.

28. Voting on Motion.—When any motion involving several points has been discussed, it
shall be in the discretion of the Chairperson to divide the motion and put each or any point
separately to vote as he may think fit.

29. Voting on amendment to Motion.—(1) An amendment to a motion shall be put to vote.

(2) If there are more amendments than one to a motion the Chairperson shall decide the
order in which they shall be taken up.

(3) Voting shall ordinarily be by show of hands, but it may be by ballots in case a demand
to that effect is made by not less than three members:

(4) The result of the votes shall be announced by the Chairperson.
(5) In the event of equality of votes, the Chairperson shall have a second or casting vote.

30. Adjournment of meetings.—(1) The Chairperson may if he deems necessary at any
time, adjourn any meeting to any future date or to any hour of the same day stating the reasons
thereof.

(2) Whenever a meeting is adjourned to a future date, the Secretary shall send notice of the
adjourned meeting to all the members.

(3) When a meeting has been adjourned to a future date and the Chairperson changes it to
any other date for compelling reasons, the Secretary shall communicate the said change to each
member.

(4) At a meeting adjourned to a future date any motion standing over from the previous day
shall, unless the Chairperson otherwise directs, takes precedence over other matters on the agenda.

(5) Either at the beginning of the meeting or after the conclusion of the debate on a motion
during the meeting, the Chairperson may suggest a change in the order of business on the agenda
and if the council agrees such a change shall take place.
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(6) No matter which had not been on the agenda of the original meeting shall be discussed
at an adjourned meeting.

(7) The same quorum shall be necessary for an adjourned meeting as for the ordinary
meeting.

31. Points of Order.—(1) The Chairperson shall decide all points of order or disputes which
may arise in any meeting.

(2) If any question arises with reference to procedure in respect of a matter for which these
rules have no provision the Chairperson shall decide the same.

32. Authorized persons to attend council meetings.—In the meetings of the State Council,
no person other than the members, the Secretary, officers and employees of the State Council, shall
be present except with the prior permission or special invitation of the Chairperson.

CHAPTER-V
ADVISORY BOARD

33. Constitution of Advisory Boards.—(1) Each Professional Advisory Board constituted
by the State Council under Section 31 of the Act may consist of a President and two members,
representing the respective professions in the recognized category.

(2) The President of the Advisory Board shall be persons possessing postgraduate degrees
and members shall be persons possessing graduate degrees in the respective professions of
recognized categories of Allied and Healthcare Science, representing both academics and
practitioners, with experience of not less than ten years in the field and having outstanding ability,
proven administrative capacity and integrity.

(3) The Advisory Board may—

(a) examine the issues relating to one or more recognized categories and recommend
to the State Council.

(b) undertake any other functions as may be entrusted to it by the State Council.

34. Tenure of the President and Members.—The tenure of the President and Members of
the advisory Boards shall be as determined by the State Council, but the term shall not exceed two
years from the date of assuming charge.

35. Payment of fee and allowances.—There shall be paid to the President and other
members of Advisory Board, a fee of rupees two thousand for each day of attendance in connection
with the meetings of the Advisory Board and such travelling allowances as shall, from time to time,
be applicable to Class-I officers of the State Government:

Provided that the State Council may, with the previous approval of the Government, enhance the
fee payable under this rule.
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CHAPTER-VI

REGISTRATION OF ALLIED AND HEALTHCARE PROFESSIONALS

36. Form of application for Registration in State Register and fee for registration.—(1)

The State Council shall maintain the Himachal Pradesh State Allied and Healthcare Professional’s
Register which shall be a live register and accessible online, with separate parts for each of the
recognized categories.

(2) An Allied healthcare professional who possesses a recognized allied healthcare
qualification obtained through regular learning mode under the Act and who is residing in the State
of Himachal Pradesh, may make an application to the Secretary to have his name entered in the
State Register. Such application shall be made online as per Form-‘B’ appended to the scheduled
which shall be accompanied by non-refundable fee of rupees Four thousand five hundred. The
registration fee shall be payable in favour of the State Allied and Healthcare Council Himachal
Pradesh Fund.

(3) Notwithstanding that a professional had registered his name with any other State
Council or the Commission, and such person is residing in State shall register with the Himachal
Pradesh State Council, if he intends to practice such profession under the Act in the State of
Himachal Pradesh. Such a person shall also make an application to the State Council for
registration in the State Register in Form-‘B’ appended to the Schedule.

37. Certificate of registration.—On registration as Allied and Healthcare Professional
under the Act in the State Register, a certificate in Form-‘C’ annexed in the scheduled to these rules
shall be issued to the applicant by the Secretary under his hand and seal. In order to avoid
counterfeiting of registration certificate, the State Council may adopt safety methods, such as
incorporating high security hologram or bar code on the certificate.

38. Issue of duplicate certificate- (1) Where it is shown to the satisfaction of the State
Council, that a certificate of registration has been lost or destroyed, the secretary shall under his
seal and hand issue a duplicate certificate in Form-‘D’ annexed in the schedule to these Rules, on
payment by the applicant of non-refundable fee of Rupees Two thousand.

(2) The fee chargeable for duplicate certificate shall be remitted in favour of the State
Allied and Healthcare Council, Himachal Pradesh Fund and proof thereof shall accompany the
application for issue of duplicate certificate.

(3) Application for duplicate certificate shall be supported by an affidavit of the applicant
sworn before a Judicial Magistrate of the First Class or a Notary Public or a Gazetted Officer and
such other credentials as may be specified by the State Council.

39. Application for additional entry in the Registration.—(i) An Allied and Healthcare
Professional, who obtains, subsequent to registration in the State Register, any additional
qualification of the recognized category under the Act, may make an application to the Secretary to
register such additional qualification in the State Register. A non-refundable fee of rupees three
thousand or such higher sum of fee, as may be fixed by the State Council from time to time shall be
charged as fee to register additional qualification. The fee shall be remitted in favour of the State
Allied and Healthcare Council, Himachal Pradesh Fund and proof of remittance shall accompany
the application. Duly attested copy of additional qualification, for which additional entries sought
shall be sent along with the application for registering additional entry. The application shall be in
Form-‘E’ annexed in the schedule to these rules.
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(i1) On receipt of the application, the Secretary shall place the application before the Allied
and Healthcare Professions Ethics and Registration Board, constituted by the State Council under
sub-section (1) of section 29 of the Act, for its report regarding admissibility for making an entry of
the additional qualification. After scrutiny of the application, if the Board uphold admissibility of
the additional qualification, the secretary shall register the additional qualification in the State
Register.

40. Renewal of Registration.—(1) The certificate of Registration shall be renewed once
in every five years by remitting a fee of rupees Three Thousand Five Hundred which shall be non-
refundable. The fee shall be remitted in favour of the State Allied and Healthcare Council,
Himachal Pradesh Funds and proof of remittance shall accompany the original certificate of
registration on its submission for renewal.

(2) Where the fee under sub-rule (1) is not paid on or before expiry of the period of five
years, the secretary shall remove the name of the defaulter from the State Register.

41. Fee for restoration of name in the State Register.—A person whose name has been
ordered to be restored to the State Register under sub-section (4) of the section 36 or section 37 of
the Act, shall pay an amount of rupees ten thousand as fee for restoration of his name in the State
Register. The fee shall be paid in favour of the State Allied and Healthcare Council Himachal
Pradesh Fund, which shall be non-refundable.

42. List of professionals as on a date to be maintained by the State Council.—(i) The
Secretary shall prepare and keep a list called “List of Allied and Healthcare Professionals” under
each recognized category under the Act, which shall be live and online. While updating the list,
names of persons, if any, removed from the State Register under sub-section (2) of section 35 or
sub-section (1) of section 36 of the Act and those known to be deceased, shall be excluded.

(i1)) The State Council may, for the purpose of avoiding quack professionals from
committing malpractice of utilizing the certificate of registration of a deceased professional, with
the previous approval of the Government, establish an online system to get the list referred to in
sub-rule (1) updated with the e-Government system of registration of deaths maintained by the
Local Self Government Department of the Government.

CHAPTER-VII

ESTABLISHMENT OF NEW ALLIED AND HEALTHCARE INSTITUTION, NEW
COURSES OF STUDY, CRITERIA ETC.

43. Form, manner, particulars, and fees for scheme for establishment of new Allied and
Healthcare Institution, new courses of study etc.— (1) the Atal Medical and Research University,
Ner Chowk Mandi shall be the admission and examination authority of all Diploma, under-
graduate, Post-graduate and Super-specialty level courses pertaining to Allied Healthcare
Professions under the Act.

(2) All applications under this Scheme shall be submitted to the Secretary of State
Council.

(3) Eligibility Criteria.—The following organizations shall be eligible to apply for
permission to set up an Allied and Healthcare Professions College, namely:—
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(a) Central Government, State Government or Union Territory;
(b) A University;

(c) An autonomous body promoted by Central and State Government by or under a
Statue for the purpose of medical education;

(d) A society registered under the Societies Registration Act, 1860 (21 of 1860) or
corresponding Acts in States;

(e) Companies registered under Company Act may also be allowed to open Allied and
Healthcare Colleges. Permission shall be withdrawn if the colleges resort to
commercialization.

(4) Qualifying criteria.—The eligible persons shall qualify to apply for permission to
establish an institution if the following conditions are fulfilled—

(a) the institution is within the vicinity of a functional medical college or University and
has an attached hospital for the purposes of practical exposure and internships to the
students.

(b) the institution must have University affiliation

(c) the institution fulfils the basic standards set by the provisions of this Act to be
specified by the State Council through regulations.

(d) the institution has to obtain an essentiality certificate from the State Government
indicating the need for the specific course(s), in the manner as specified by the
Council through regulations.

(5) Scheme form and procedures:
I.  Part [—shall contain the following particulars about the person namely:—
(a) Status of the applicant in terms of the eligibility criteria;
(b) Professional courses opted in the institution/college;
(c) Basic infrastructural facilities, managerial and financial capabilities of the
applicant (Balance sheets for the last three years).
I1. Part II-—shall contain the following.—
(a) Name and address of the institution or college;
(b) Educational programme:
(1) Proposed courses
(i1) Proposed annual intake of students not more than 25 for diploma courses,
50 for bachelor courses and 15 for Master courses
(ii1) Admission criteria and method of admission

(iv) Department-wise and year-wise curriculum of studies

(c) Reservation of seats
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(d) Market survey and environmental analysis—

(1) State education policy with respect to allied and healthcare profession

(i) Needs and availability of trained workforce—regarding the professional
courses opted for

(ii1) Gap analysis and how the gap will be bridged

(iv) Catchment area in terms of patients for the proposed college

(v) Mapping of number of hospitals and health facilities in the catchment area
(public and private)

(e) Site characteristics and availability of external linkages—topography, plot size,
permissible floor space index etc.

(f) Faculty and staff—Department-wise and year-wise requirement—
(1) Teaching staff (full time)
(i) Technical staff
(ii1) Administrative staff
(iv) Ancillary staff
(v) Salary structure

(vi) Recruitment Procedure

(g) Planning and layout calculation master plan, layouts and elevation and floor-
wise area

(h) Phasing and scheduling—Month-wise schedule of activities for—
(i) Commencement and completion of building design
(i1) Local body approvals
(ii1) Civil construction
(iv) Engineering services and equipment
(v) Recruitment of staff

(i) Project Cost—
(1) Total projected cost
(i) Means of financing the project
(ii1) Revenue assumptions
(iv) Expenditure assumptions

II1. Part III:
(a) Name and address of the existing hospital

(b) Details of the hospital

(6) Application fee shall be such as may be determined by the State Council.
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CHAPTER-VIII

FINANCIAL POWERS, APPROPRIATION OF SUMS ETC.

44. Financial powers of the State Council and the Secretary.—(1) The State Council
shall have all powers relating to financial transactions of the State Council. The Secretary, in
general, shall have such financial power, as may be determined by the State Council from time to
time.

(2) All financial powers of the State Council shall be governed by the General Financial
Rules, delegation of financial powers, and rules, and instructions issued by the State Council/
Government in this regard from time to time.

(3) The Secretary shall obtain prior approval of the State Council in matters of creation of
posts, revision of scale of pay, procurement of vehicles, re-appropriation of funds from one head to
another, permitting any member or officer of the State Council to participate in seminars,
conferences or training programmes abroad and such other matters determined by the Government,
by order.

(4) The Secretary shall have powers to engage any person or persons as consultant or
consultants for a specific purpose as decided by the State Council and for a specific period on the
terms and conditions agreed in advance relating to honorarium, travelling allowance and dearness
allowances.

(5) Secretary shall have powers to execute all lawful decisions taken by the Chairperson or
any other Member of the State Council, including those which may have financial commitment.

45. Manner of sums of money received by the State Council.—For the purpose of
enabling the Council to discharge its functions efficiently under this Act, these Rules and the
Regulations, the State Government may, after due appropriation made by assembly by law in this
behalf, pay to the State Council in each financial year such sums of money and in such manner as it
may think fit.

46. Manner of application of fund for expenses incurred in the functions of the State
Council—(1) The Council shall maintain its accounts and prepare annual financial statements in
accordance with the instructions and accounting principles as issued by the Comptroller and
Auditor-General of India from time to time in this regard.

(2) The Chairperson, Member, Ex-officio Member, Secretary of the Council, Member of
Advisory Board, Autonomous Board and every officer of the State Council incurring or
authorizing expenditure from the state council shall be guided by the standards of financial
propriety and the General Financial Rules, 2017.

(3) (a) At the end of a period of twelve months ending with the 31st March of every year,
the Council shall prepare the following annual financial statements, along with necessary
schedules, notes on accounts and significant accounting policies in accordance with the notes and
instructions for compilation of financial statements prescribed by the State Government:

(a) balance sheet;

(b) income and expenditure account;

(c) receipt and payment account.
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(b) The annual financial statements shall be approved and adopted by the State Council and,
for the purposes of authentication, be signed by the Chairperson and Secretary of the Council.

(c) The approved annual financial statements of the council shall be forwarded by the State
Council to the Auditor—or any other person appointed by him on his behalf within three months
after the expiry of the year for the purposes of audit.

(d) The annual accounts of the State Council, as certified by the Comptroller and Auditor-
or any other person appointed by him in his behalf, together with the audit report thereon after
adoption by the State Council, shall be forwarded to the state Government for laying before
Cabinet.

47. Annual Report—(1) The State Council shall prepare once in every year an annual
report in respect of the matters specified in Form-‘F’ of the schedule annexed to these Rules.

(2) The Government shall cause the annual report of the State Council to be laid before the
State Legislature.

48. Printing of Annual Report—The office of the State Council shall be responsible for
the printing of the Annual Report with utmost expedition and in any case not later than three month
of the finalization of the report.

SCHEDULE
FORM-A
[See rule 18(2)]

STATEMENT OF PROFESSIONAL AND COMMERCIAL ENGAGEMENTS OR
INVOLVEMENT ON FIRST APPOINTMENT AND AT THE TIME OF DEMITTING OFFICE

S1. Relation Name Professional Commerecial

No Position held in engagements/
last three years | involvement held
from the date of | in last three years
declarations, if from the date of

any declarations, if
any

1. Self

2. Spouse

3. Dependant-1

4. Dependant -2

5.% | Dependant-3

*Add more rows, if necessary.

Date:

Signature of Applicant.
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FORM-B

(See rule 36)

APPLICATION FORM FOR REGISTRATION IN THE STATE ALLIED AND HEALTHCARE
COUNCIL, HIMACHAL PRADESH REGISTER AND FOR ISSUANCE OF
CERTIFICATE OF REGISTRATION

(to be filled in with block letters)
1. Name of the applicant:
2. Gender: Male/Female/Others:
3. Age and Date of Birth (proof to be attached):
4. Parent's Name (Full)

5. Are you a citizen of India

a. By birth of
b. By domicile

If so, state the date of becoming Indian citizen.
6. Date and place of Birth

7. Present Occupation and address with pin code
8. Permanent Address with Pin code:

9. Name of the Police Station within the Jurisdiction
of which, the permanent Address is situated:

10. Phone Number
11. Aadhar Number:

12. Email:
13. Details of Payment of fee towards Registration:

14. Details of educational qualification prior to/other than
Allied and Healthcare qualifications:

Educational Name of School/ Board/ Year of Passing
Qualification College University
Matriculation or
equivalent
Senior Secondary or
equivalent
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15. Detail of ALLIED AND HEALTH CARE Qualification for which  Registration is
applied :
Name of Name of | Affiliating | Whether | Duration of | Name and Date of
Qualification | Institution/ | University/ | Qualifi- Course address of | admission

(s) College Authority cation (with Hospital/ on and date
obtained | internship) | Institute of | of passing
through internship
regular
learning

mode

16. Any other remarks/information that applicant wants to submit:

Declaration:

All the information/facts stated above are true and correct to the best of my knowledge,
information and belief. I am fully aware of the legal consequences in the event that any of the
information is found to be false.

Dated:

Note:

Signature of Applicant.

1. The Application Form should be property and neatly filled in block letters.

2. Following documents to be enclosed with application:

a)

Degree or Diploma in original or Provisional Certificate from the University/or
Dean of the college that the applicant is eligible for the award of the degree along
with attested copies thereof may be forwarded along with the Registered Certificate.
Applicant shall produce the original Degree/ Diploma or as the case may, original
Provisional Certificate for verification, if so required by the State Council at any
stage. In the event, any discrepancy is found, notwithstanding the fact that the
applicant’s name was registered, the name of the applicant shall be removed as
provided under section 36 of the Act.

Duly attested copy of certificate of practical training (Compulsory rotating
internship) issued by Dean of the college.

Provisional registration Certificate in original.
Two recent passport size photographs front view.
Signature on two self-adhesive slips provided with application.

proof of residence.

3. The registration fee is Rs.4500/- to be paid along with the application as fee for
registration.
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(Emblem of the State Council)

FORM-C
PHOTO
(See rule 37)

Certificate under section 33(3) of the National Commission for Allied and Healthcare Professions
Act, 2021 (Central Act No. 14 of 2021)

HIMACHAL PRADESH STATE ALLIED AND HEALTHCARE COUNCIL

Registration Certificate No. SAHCHP/

Name

(M)/(F)/ other

Parent’s Name

Address

Date and Place of registration

Qualification with full nomenclature
Professional Name & ISCO Code as per
Schedule of the Act

Date of completing qualification

It is hereby certified that this is a true copy of the above specified Name in the State Allied and
Healthcare Council, Himachal Pradesh Professionals’ Register.

(SEAL)

Dated: Secretary,
State Allied and Healthcare Council,

Himachal Pradesh.

Note:

1. Every Registered Practitioner should be careful to send to the Secretary's immediate
notice of any change in his address and also answer all enquiries that may be sent to him
by the Secretary in regard thereto in order that his correct address may be duly inserted in
the Register of Registered Practitioners.

2. No charge is made for alteration of address.

3. (M) & (F) indicates (Male) & (Female) respectively.

4. In case of issuance of Duplicate certificate a fee of Rs. 2000/- is chargeable. The mode
of payment will be as specified by the Council.

5. The certificate shall be valid for a period of five years from the date of registration and
shall be renewed as per the Regulations for the respective profession.
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(Emblem of the State Council)

FORM-D
PHOTO
(See rule 38)

Certificate under section 33(3) of the National Commission for Allied and Healthcare Professions
Act, 2021 (Central Act No. 14 of 2021)

STATE ALLIED AND HEALTHCARE COUNCIL, HIMACHAL PRADESH
DUPLICATE CERTIFICATE

Registration Certificate No. SAHCHP/

Name

(M)/(F)/ other

Parent’s Name

Address

Date and Place of registration

Qualification with full nomenclature
Professional Name & ISCO Code as per
Schedule of the Act

Date of completing qualification

It is hereby certified that this is a true copy of the above specified Name in the State Allied
and Healthcare Council, Himachal Pradesh Professionals’ Register.

Dated:
(SEAL)
Secretary,
State Allied and Healthcare Council,
Himachal Pradesh.
Note:

1. Every Registered Practitioner should be careful to send to the Secretary's immediate notice
of any change in his address and also answer all enquiries that may be sent to him by the
Secretary in regard thereto in order that his correct address may be duly inserted in the
Register of Registered Practitioners.

2. No charge is made for alteration of address.

3. (M) & (F) indicates (Male) & (Female) respectively.

4. In case of issuance of Duplicate certificate a fee of Rs. 2000/- is chargeable. The mode of
payment will be as specified by the Council.

5. The certificate shall be valid for a period of five years from the date of registration and shall
be renewed as per the Regulations for the respective profession.
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FORM-E

(See rule 39)

Application Form-E

Registration of Additional Qualification/s State Allied and Healthcare Council, Himachal Pradesh

1. Name of the Professional:

2. Primary Qualification Registration Number:

3. Primary registered qualification with year of obtaining:

4. Address and Phone No. as given in the Register:

5. Aadhaar No.

6. Email:

7. State Council with which registered earlier (if any):

8. Present Address in Block Capitals with Pin code and Phone No.

9. Permanent Address in Block Capitals with Pin Code and Phone No.

10. Details of Additional Qualification applied for:

Name of Name of University/ Whether Duration of the Names & Date of

Qualification Institute/ Authority qualification Course (With Address of admission
(s) College obtained through Internship) Hospital/ and passing

regular learning institute of

mode internship

Date.......cccuc...
Signature of the Candidate.
DECLARATION

I Solemnly affirm and declare that the above entries made by me are correct.

Date

(Name

Signature of the Candidate.

)
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Instruction to Candidates for filling the application for Registration of additional
qualification:

1. The application form should be properly and neatly filled in.

2. A non-refundable crossed Bank Draft @Rs.3000/- (Rupees three thousand only) for each
qualification, in favour of Secretary, State Allied and Healthcare Council, HP, must be
enclosed along with the application as fee or can be paid online.

3. The candidate is required to send attested copies by Magistrate/ Gazetted Officer, of the
degrees/diplomas or provisional certificate of Postgraduate qualification issued by the
Registrar of the University concerned.

4. The application is to be forwarded direct, to this office and be addressed to the Secretary,
State Allied and Healthcare Council, H.P.

Note:

The certificate will be issued only to those who possess a recognized basic Allied and
Healthcare qualification and subsequently have obtained recognized postgraduate
qualification (s) or any other qualification of the same profession as per provisions of the
Act.

FORM-F

[See rule 47]

Annual Report of the State Allied and Healthcare Council, Himachal Pradesh for the year 20

1.

2.

Introduction

Description on constitution of the State Council
Objectives of the State Council

Functions of the State Council

Advisory Boards u/s 31 of the Act and its functions

Standardization of curriculum and scope of practice with respect to each profession
under the various professional categories.

Task shifting

Registration of Allied and Healthcare Professionals



RIST93, fEATael USel, 18 JaER, 2024 /26 3MMRAH, 1946 7059

9.

10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

Accreditation and Rating of Institutions

Growth of Allied and Healthcare Education System, in Himachal Pradesh, in

particular:

a.

b.

g.

Universities/Institutions/ Colleges
Faculty strength

Students’ strength

No. of Graduated students

Employment statistics (Addition of workforce in the current year, percentage of
students without employment etc.)

Research Development in Universities/Institutions
Condensed statistics on Growth of Allied and Healthcare Education

Guidelines for determination of fees for seats in private Institutions and Deemed

Universities.

Common Entrance Examination
Exit-cum-Licensing Examination
National Teachers Eligibility Test

Assessment of Health Care, including Human Resources for Health and Healthcare

Infrastructure and Road map for its development in the State.

Website

Legal Matters

Vigilance

Right to Information

Accounts and Establishment, including annual audit report
Publications

Miscellaneous

By order,

Sd/-
Secretary (Health).
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Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)

Case No.: 34/2024 Date of Instt.: 27-09-2024 Date of Decision: 26-10-2024

Smt. Poonam Devi d/o Sh. Lachhmi Singh, r/0 Village Chakhar Bughar, P.O. Chakhar,

Tehsil Arki, District Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Regarding delayed registration of birth event under section 13(3) of the Birth & Death
Registration Act, 1969.

Smt. Poonam Devi d/o Sh. Lachhmi Singh, r/o Village Chakhar Bughar, P.O. Chakhar,
Tehsil Arki, District Solan (H.P.) has filed a case under section 13(3) of the Birth and Death
Registration Act, 1969 alongwith affidavits and other documents stating therein that she was born
on 24-01-1985 at Village Chakhar Bughar, P.O. Chakhar, but her birth has not been entered in the
records of Gram Panchayat Chakhar , Tehsil Arki, District Solan (H.P.) as per the Non-availability
Certificate No.- 10 issued by the Registrar, Birth and Death Registration, G.P. Chakhar, Tehsil
Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Poonam Devi, may submit their
objections in writing to this office on or before 26-10-2024 at 10:00 AM, failing which, no
objection will be entertained after date of hearing.
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Given under my hand and seal of this office on this 27th day of September, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)

Case No.: 35/2024 Date of Instt.: 30-09-2024 Date of Decision: 29-10-2024

Smt. Poonya Devi d/o Sh. Hari Ram, r/o Village Nauni, P.O. Darlaghat, Tehsil Arki, Distt.

Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth & Death
Registration Act, 1969.

Smt. Poonya Devi d/o Sh. Hari Ram, r/o Village Nauni, P.O. Darlaghat, Tehsil Arki, Distt.
Solan (H.P.) has filed a case under section 13(3) of the Birth and Death Registration Act, 1969
alongwith affidavits and other documents stating therin that she was born on 09-12-1973 at Village
Nauni, P.O. Darlaghat, but her birth has not been entered in the records of Gram Panchayat Darla,
Tehsil Arki, District Solan (H.P.) as per the Non-availability Certificate No.- 10 issued by the
Registrar, Birth and Death Registration, G.P. Darla, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Smt. Poonya Devi, may submit their
objections in writing to this office on or before 29-10-2024 at 10:00 AM, failing which, no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 30th day of September, 2024.

Seal. Sd/-

Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

Office of the Sub-Divisional Magistrate Arki, District Solan (H.P.)
Case No.: 36/2024 Date of Instt.: 01-10-2024 Date of Decision: 30-10-2024

Smt. Nidhi Sharma d/o Sh. Manohar Lal Sharma, r/o Village Baryal (Ranoh Khalsa), P.O.
Hanuman Badog, Tehsil Arki, Distt. Solan (H.P.) ..Applicant.



RIST93, fEATael USel, 18 JaER, 2024 /26 3MMRAH, 1946 7067

Versus

General Public ..Respondent.

Regarding delayed registration of Birth event under section 13(3) of the Birth & Death
Registration Act, 1969.

Proclamation

Smt. Nidhi Sharma d/o Sh. Manohar Lal Sharma, r/o Village Baryal (Ranoh Khalsa), P.O.
Hanuman Badog, Tehsil Arki, Distt. Solan (H.P.) has filed a case under section 13(3) of the Birth
and Death Registration Act, 1969 alongwith affidavits and other documents stating therin that she
was born on 31-07-1990 at Village Baryal (Ranoh Khalsa), P.O. Hanuman Badog, but her birth has
not been entered in the records of Gram Panchayat Hanuman Badog, Tehsil Arki, District Solan
(H.P.) as per the Non-availability Certificate No.- 10 issued by the Registrar, Birth and Death
Registration, G.P. Hanuman Badog, Tehsil Arki.

Therefore, by this proclamation the general public is hereby informed that any person
having objection for registration of delayed birth event of Smt. Nidhi Sharma, may submit their
objections in writing to this office on or before 30-10-2024 at 10:00 AM, failing which, no
objection will be entertained after date of hearing.

Given under my hand and seal of this office on this 1st day of October, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Arki, Distt. Solan (H.P.)

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Geeta Devi w/o Sh. Jeet Ram, r/o Village Knah Bajnal, P.O. Damkari, Tehsil & Distt.
Solan (H.P.). ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Smt. Geeta Devi w/o Sh. Jeet Ram, r/o Village Knah Bajnal, P.O. Damkari, Tehsil
& Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3) of Birth
& Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration Rules, 2003
alongwith affidavits and other relevant documents for entering of her date of birth i.e. 01-01-1978
and her place of birth is at Village Matiwal, P.O. Galanag, Tehsil and Distt. Solan (H.P.) but her
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date of birth could not be entered in the record of Gram Panchayat Sanhol, Tehsil & Distt. Solan
(H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Geeta Devi d/o Sobha
Ram & Smt. Kala Devi may submit their objections in writing or appear in person in this court on
or before 25-10-2024 at 10.00 A.M.,, failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 25th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Sh. Suresh Kumar s/o Sh. Prakash Chand, r/o Village Gan-Ki-Ser, P.O. Salogra, Tehsil and
Distt. Solan (H.P.). ..Applicant.

Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Sh. Suresh Kumar s/o Sh. Prakash Chand, r/o Village Gan-Ki-Ser, P.O. Salogra,
Tehsil and Distt. Solan (H.P.) has moved an application before the undersigned under section 13(3)
of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death Registration
Rules, 2003 alongwith affidavits and other relevant documents for entering of date of birth of his
daughter namely Sirat d/o Sh. Suresh Kumar & Smt. Meera Devi whose date of birth is 27-11-2022
and his place of birth is at r/o Village Gan-Ki-Ser, P.O. Salogra, Tehsil and Distt. Solan, but her
date of birth could not be entered in the record of Gram Panchayat Salogra, Tehsil & Distt. Solan
(H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sirat d/o Sh. Suresh Kumar
& Smt. Meera Devi may submit their objections in writing or appear in person in this court on or
before 25-10-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of date.
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Given under my hand and seal of the court on this 25th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Sunita Verma d/o Sh. Bhim Tek Chand, r/o Ward No. 3, Bye Pass Road, Solan, Tehsil
and Distt. Solan (H.P.) ..Applicant.

Versus
General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Smt. Sunita Verma d/o Sh. Bhim Tek Chand, r/o Ward No. 3, Bye Pass Road,
Solan, Tehsil and Distt. Solan, (H.P.) has moved an application before the undersigned under
section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P. Birth & Death
Registration Rules, 2003 alongwith affidavits and other relevant documents for entering of her date
of birth i.e. 01-12-1975 and her place of birth is at Ward No. 3, Bye Pass Road, Solan, Tehsil and
Distt. Solan (H.P.), but his date of birth could not be entered in the record of Municipal Corporation
Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Smt. Sunita Verma d/o
Sh. Bhim Tek Chand and Smt. Krishna Devi may submit their objections in writing or appear in
person in this court on or before 25-10-2024 at 10.00 A.M., failing which no objection will be
entertained after expiry of date.

Given under my hand and seal of the court on this 25th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

In the Court of Sh. Multan Singh Banyal, Executive Magistrate (Tehsildar),
Solan, District Solan (H.P.)

In the matter of:

Smt. Lalli Oraon w/o Sh. Ram Lal Oraon, r/o Village Barrang Tetar Toli, PS Ghaghra
Sehal, District Gumla, Jharkhand-835 208, presently residing at Village Kather, P.O. Chambaghat,
Near Police Line, Tehsil and Distt. Solan (H.P.) ..Applicant.
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Versus

General Public ..Respondent.

Application u/s 13(3) of Birth and Death Registration Act, 1969 and Section 9(3) of H.P.
Birth and Death Registration Rules, 2003.

Whereas, Smt. Lalli Oraon w/o Sh. Ram Lal Oraon, r/o Village Barrang Tetar Toli, PS
Ghaghra Sehal, District Gumla, Jharkhand-835 208, presently residing at Village Kather, P.O.
Chambaghat, Near Police Line, Tehsil and Distt. Solan (H.P.) has moved an application before the
undersigned under section 13(3) of Birth & Death Registration Act, 1969 and Section 9(3) of H.P.
Birth & Death Registration Rules, 2003 alongwith affidavits and other relevant documents for
entering of date of birth of her son Sonu Oraon s/o Sh. Ram Lal Oraon & Smt. Lalli Oraon whose
date of birth i.e. 26-10-2010 and his place of birth is at Village Kather, P.O. Chambaghat, Near
Police Line, Tehsil and Distt. Solan, but his date of birth could not be entered in the record of
Municipal Corporation Solan, Tehsil & Distt. Solan (H.P.).

Now, therefore by this proclamation, the general public is hereby informed that any person
having any objection(s) for the registration of delayed date of birth of Sonu Oraon s/o Sh. Ram Lal
Oraon & Smt. Lalli Oraon may submit their objections in writing or appear in person in this court

on or before 25-10-2024 at 10.00 A.M,, failing which no objection will be entertained after expiry of
date.

Given under my hand and seal of the court on this 25th day of September, 2024.

Seal. Sd/-
(MULTAN SINGH BANYAL),

Executive Magistrate (Tehsildar),

Solan, District Solan (H.P.).

Before Sh. Jagpal Singh, Executive Magistrate (Tehsildar)
Kasauli, District Solan (H.P.)

Case No. : 25/2024 Date of Instt.: 19-09-2024 Date of Decision: 19-10-2024

Sh. Bhagwan Dass s/o Sh. Karam Dass, r/0 Village Mashobra, P.O. Kasauli, Tehsil Kasauli,

Distt. Solan (H.P.) ..Applicant.
Versus

General Public ..Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Sh. Bhagwan Dass s/o Sh. Karam Dass, 1/0 Village Mashobra, P.O. Kasauli, Tehsil Kasauli,
Distt. Solan (H.P.) has moved an application before the undersigned u/s 13(3) of birth and death
registration Act, 1969 alongwith affidavits and other documents stating therein that he was born on
10-03-1972 at Village Mashobra, P.O. & Tehsil Kasauli, Distt. Solan (H.P.) but his date of birth
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could not be registered in the records of Gram Panchayat Kotbeja or Gram Panchayat Nahri, Tehsil
Kasauli, Distt. Solan (H.P.) within stipulated period. Hence she prayed for passing necessary orders
to the Secretary, Birth & Death Registration, Gram Panchayat Kotbeja or Gram Panchayat Nahri,
Tehsil Kasauli for entering the same in the birth and death records.

Therefore, by this proclamation the general public is hereby informed that any person
having any objection for the registration of delayed date of birth of Sh. Bhagwan Dass s/o
Sh. Karam Dass may submit their objections in writing in this court on or before 19-10-2024 at
10.00 A.M. failing which no objection will be entertained after expiry of date.

Given under my hand and seal of the court on this 19th day of September, 2024.

Seal. Sd/-

(JAGPAL SINGH),
Executive Magistrate (Tehsildar),
Kasauli, District Solan (H.P.).

CHANGE OF NAME

I, Lakhinder Singh s/o Uttam Singh, VPO Panjawar, Tehsil Haroli, Distt. Una (H.P.) declare
that I have changed my name from Lakhinder Singh to Madho Dass in my Army Pension Record,
Revenue Record of Mohal Panjawar, Distt. Una and my pension bank account in PNB Sansarpur
Terrace my name is Madho Dass. Also in my PAN Card & Aadhar Card my name is Madho Dass.
After my retirement from army my name has been renamed by my Guru Mahanat Chetan Dass of
Sh. Dhuna Sahib Darbar Baba Ghati. All concerned please note.

LAKHINDER SINGH

s/o Uttam Singh,

VPO Panjawar, Tehsil Haroli,
Distt. Una(H.P.).



7072 S, fRATEe RS, 18 TR, 2024 /26 MR, 1946

M=, a0 dol oI Ay, f29red ucel, RMEa—5 g1 giad aoIr Jebiierd
SOl d SRIEIRT JoT4, davATSe http://rajpatrahimachal.nic.in TR U § UaH 3iHcgd Hamud fbar ST daar 2




		2024-10-18T16:32:46+0530
	GIAN CHAND SHARMA




